FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)
FOR THE ATTENTION OF STAKEHOLDERS OF
“PROFESSIONAL VENTURES PRIVATE LIMITED”

1. Name of Corporate Person PROFESSIONAL VENTURES PRIVATE
LIMITED
2. Date of incorporation of corporate person 20/04/2015
3. Authority under which corporate person is Ministry of Corporate Affairs
incorporate / registered The Registrar of Companies, NCT of Delhi

4. Corporate Identity Number of corporate person U72300DL2015PTC279252

5. Address of Registered Office and principal office | B-811, Asian Games Village Complex, Delhi

of corporate person 110049
6. Liquidation commencement date of corporate | 14.02.2024
person
7. Name, address, email address, telephone number | Name: Suman Pandey,
and the registration number of the liquidator Add: 2E/207, 2" Floor, CAXTON HOUSE

Jhandewalan Extension New Delhi — 110055,
Email id: ip.sumanpandey@gmail.com, Mobile
No.: 9654772642,

L. P. Registration No.: IBBI/IPA-002/IP-
N01218/2022-23/14219

8. Last date for submission of claims 14.03.2024

Notice is hereby given that the PROFESSIONAL VENTURES PRIVATE LIMITED has commenced
voluntary liquidation on 14.02.2024.

The stakeholders of PROFESSIONAL VENTURES PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 14.03.2024, to the liquidator at the address mention against item
p A

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

/SYMAN PANDEY
0\35 7. | Liquidator

IBBI/IPA-0024P=K01218/2022-23/14219

Date 14.02.2024
Place: New Delhi




- SYMBOLIC POSSESSION NOTICE

| Branch Office: ICICi Bank Ltd, 3rd Floor, Plot No- 23, New Rohlak Road,

" FINANCIALEXPRESS.COM

ICICH 3311k | Karol Bagh, Delhi- 110005

eas

ndersigned being the Authorized Officer of ICICI Bank Limited under the Securitisation, Reconstruction
ancial Assets and Enforcement of Securily interest Act, 2002 and in exercise of the powers conferred

section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
1s upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from
ite of receipt of the said notice
» borrower failed to repay the amount, notice is hereby given to the borrower and the public in general
1e undersigned has taken Symbolic possession of the property described herein below in exercise of
rs conferred on hinV/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the
~mentioned dales. The barrower in padicular and the public in general is hereby cautioned not to deal
1e property and any dealings with the property will be subject to the charge of ICICI Bank Limited.

me of the Borrower/ Description of Property/ Date of Demand| Name
gan Account Number Date of Symbolic Possession N"iﬁcglea';‘:é’"' of
: Branch
3 Notice (Rs.)
3j Prakash Sharma/ | Flat No. CA-22, 2nd Floor, Block A, Tower September | Bhiwadi/
ioodiya Rani- Crimson The Essentia, Village Khijuriwas, Kh 18,2023 Saharan-
BBWDO00005712654 |No. 139,140,141,144,145,146,147,148 (Part), Rs. pur
153/1,197,198,199,200,202,203,204,205 & 254, | 23,48,101.00/- (UP)
Tehsil Tijara, Bhiwadi, Alwar, Rajasthan,
Bhiwadi- 301019/ February 14, 2024

ibove-mentioned borrowers(s) guarantors(s) are hereby given a 30 day notice to repay the amount, else
lortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per
-ovisions under the Ruies 8 and 9 of Security Inlerest (Enforcement) Rules 2002,

: February 17, 2024
2: Saharanpur

Authorized Officer

ICICI Bank Limitey

e R

FINANCIAL EXPPE SS T |>)ro2y  PASE-Z1

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
“PROFESSIONAL VENTURES PRIVATE LIMITED”

1. | Name of Corporate Person PROFESSIONAL VENTURES
PRIVATE LIMITED
2. | Date of incorporation of 20/04/2015
corporate person
3. | Authority under which corporate | Ministry of Corporate Affairs
person is incorporate / registered | The Registrar of Companies,
NCT of Delhi

4.| Corporate Identity Number of U72300DL2015PTC279252

corporate person

5.| Address of Registered Office
and principal office of corporate
person

B-811, Asian Games Village
Complex, Delhi 110049

6. | Liquidation commencement 14.02.2024

date of corporate person

I GLOBAL

CAPRI GLOBAL CAPITAL LIMITED

TaL LisiTen Registered & Corporate Office *~ 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013

Circle Office :- 98B, 2nd Floor, Pusa Road, New Delhi — 110060

APPENDIX [V POSSESSION NOTICE (for immovable property

2as, the undersigned being the Authorized Officer of Capri Global Capital Limited (CGCL) under the Securitisation
teconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers
red under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s)
1 by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the
nt mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to
the amount, notice is hereby given to the Borrower(s)/Guarantor(s) and the public in general that the undersigned
iken possession of the property described herein below in exercise of powers conferred on him under Sub-Section
the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's
ion is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeemthe
ed assets. The borrower in particular and the public in general are hereby cautioned not to deal with the property
ny dealings with the property will be subject to the charge of CGCL for an amount as mentioned herein under with

st thereon.

Efantor(_s)

»an AccouFNo.
IMEMAY000038594

our Mayur Vihar Branch)

lil Kumar (Borrower)

rs. Anjali (Co-Borrower)

ime of the Borrower(s)/

7.| Name, address, email address,
telephone number and the
registration number of the
liquidator

Name: Suman Pandey,

Add: 2E/207, 2nd Floor,

CAXTON HOUSE Jhandewalan
Extension New Delhi - 110055,

Email id: ip.sumanpandey@gmail.com,
Mobile No.: 9654772642,

I. P. Registration No.:
IBBI/IPA-002/IP-N01218/2022-23/14219

8. | Last date for submission 14.03.2024

of claims

|
| (mmovable Property) _

{ Demand Notice
| Date & Amount

Date of
Possession

T TAII that piece and parcel of Residential[ 07-12-2023

| Property bearing No. BF-205, Ansal East End, Rs

area admeasuring 147.89 Sq Mtrs,, situated
i with in the Industrial Township, Tronica City,

l42,45,258-

15-02-2024

! Loni, Ghaziabad, Uttar Pradesh. Boundaries as Under:- East: Plot No. BF-204
| West: 9 Mtr. Wide Road , North: 9 Mtr. Wide Road, South: Plot No. BF-206

ace: DELHINCR Date : 17-FEB-2024  Sdi- (Authorised Officer) For Capri Global Capital Limited (GGCL)

Notice is hereby given that the PROFESSIONAL VENTURES PRIVATE
LIMITED has commenced voluntary liquidation on 14.02.2024.

The stakeholders of PROFESSIONAL VENTURES PRIVATE LIMITED are
hereby called upon to submit a proof of their claims, on or before 14.03.2024, to
the liquidator at the address mention againstitem 7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post or
by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SUMAN PANDEY

Date 14.02.2024 Liquidator

cmee rmm eaeenR E PR TSN T

JMK MERCANTILE LIMITED
CIN: U51909DL2004PLC129435
Email Id: grover@indovax.com

Reg. off..8TH FLOOR,EROS APARTMENTS
56, NEHRU PLACE NEW DELHI 110019
NOTICE TO THE MEMBERS FOR 1st
EXTRAORDINARY GENERAL MEETING

Notice is hereby given that 1st Extraordinary
General Meeting of the Members of JMK
Mercantile Limited will be held on 14th day of
March, 2024 i.e. Thursday at 2.30 p.m.
through Video Conferencing (‘'VC')/Other
Audio Visual Means ('OAVM') as per circular
dated 5th May, 2020, 8th April, 2020, 13th
April, 2020, 13th January, 2021, 8th
December, 2021, 14th December, 2021,
Circular no. 02/2022 and 03/2022 dated 5th
May, 2022 and followed by Circular no.
10/2022 dated December 22, 2022 issued by
the Ministry of Corporate Affairs, to transact
the Special Businesses as set out in the
Notice of EGM. Members attending the EGM
through VC/OAVM shall be reckoned for the
purpose of quorum under section 103 of the
Companies Act, 2013. Further, it is hereby
informed that all the members registered with
the Company on or before 04.02.2024are
requested to send their 1. Name?2. Folio No. 3.
Mobile No. and 4. Email ID on the Company's
Email ID viz: grover@indovax.com or submit
these details at the Registered Office of the
Company on or before 08.03.2024 so that the
link to attend the AGM through VC/OAVM can
be communicated to all members at their
Registered Email IDs and/or Registered
Mobile No. The company is also sending
Notice to allitsmembers through post.

For JMK MERCANTILE LIMITED

Sd/

Vinod Somnath Kapur
Director
DIN: 00054739

\ Place: New Delhi IBBI/IPA-002/IP-N01218/2022-23/14219 )

O TormaTs ALLAHABAD

“IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any lass or
damage incurred as aresutft of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary Inquiries
before sending any monies
or entering Into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

INVENT ASSETS SECURITISATION ¢
RECONSTRUCTION PRIVATE LIMITEI

Regd. Office : Bakhtawar, Suite 'B', Ground Floor, Backt
229, Nariman Point, Mumbai-400 021. Tel. No. (022) 22801

-A [See proviso to

SALE NOTICE FOR SALE OF IMM
PUBLIC NOTICE-AUCTION CUM SALE OF IMMOVABLE PR
M/S. AVADH COLONIZERS PVT. LTD. (“BORROWER") FO!
UNDER RULE 8 R/W RULE 9 OF THE SECURITY INTERI
WHEREAS under section 13(2) of the ‘Securitisation

Assets and Enforcement of Security Interest Act, 200z

Officer of Bombay Mercantile Co-Operative Bank Ltd (B

claimed under the said notice to Invent Assets Se

Pvt. Ltd.) had issued demand notice dated 19* Novemk

Avadh Colonizers Pvi. Ltd., its guarantors and mortg:

¥ 5,68,56,176/- (Rs. Five Crores Sixty-Eight Lakhs Fifi
Seventy-Six Only) along with further interest and incidenta |
from the date of the said notice. |
AND WHEREAS, the Borrowers / Guarantors / Mortgagors h:

dues as per demand notice, the Authorised Officer of BMC B

its mortgaged property U/s. 13(4) of SARFAESI Act on 27*
Notice is hereby given to the public in general that I
Reconstruction Private Limited (INVENT) an Assel
with Reserve Bank of India under section 3 of the provisions +
as a Trustee of ‘INVENT/1617/BMC/P14 TRUST’, who has
BMC Bank due and payable by AVADH COLONIZERS PV1
rights, title and interests vested therein in underlying secui
Act vide registered Assignment Agreement dated 31 M
Sub Registrar Mumbai. The security interest in the said fi
transterred to and vested in INVENT.
Offers are now invited by undersigned from intending purct
covers for purchase of the secured assets as described he
basis”, “as is what is basis” and “no recourse basis" und
Reconstruction of Financial Assets and Enforcement of Se
Interest (Enforcement) Rules 2002. The General Public
personally or through their duly authorised agent.
T

i IIName of the Secured
’c'sdilot p

Invent  Assets  Securitis
Limited (INVENT), actin
|"INVENT/1617/BMC/P14 T

Name of the Borrower :| Avadh Colonizers Pyt Ld.

2

3{Name of the Mortgagor :| Avadh Colonizers Pvt. Ltd.
Mr. Kashif Ahmad Siddig
Mr. Rakesh Shukda.
2.29,13,07,174/- (Rupeeg
.|Seven Thousand One hu
*|15» December 2022, with
Y S ———— ,A_i'f’i‘?‘?‘, recovery / realisalid

Last Date & Time for

submission of bid :107™ March, 2024 up to 11

Address at which the |Bakhtawar, Suite ‘8", Grou
tender to be Submitted '|Block Ill. 229, Nariman Poj

Date & Time of Bid -

Ulopening {07 March 202411200
..Bakhtawar, Suite ‘B'. Groy)

8|Placa of Auction g0k 1, 229, Nariman P

Description of the Commercial Property adny

L4 Name of the Guarantor :
I
’ 5|Total liabilities

-Indian Bank: | Cantt Branch, Meerut (Erstwhile Allahabad' Bank,Meerut Cantt)
POSSESSION NOTICE (For immovable Property)

Notice is hereby given under the Securitisation and Reconstruction of Financial Assets and Enforcement(Security)
Pl oA A mt AAAN i ion nF 7 A nindar Saction 13(2) and 13(12) read with Rules 8 & 9 of Security

ey [First floor and Second Fi
19 soctred “ss::oparty ! *{at Ahmad Complex, 143
| o P S. Wazirganj, Lucknow.
. 11|Reserve Price :'? 1.26.00.000/- (Rs. Ont
i, |Earnest Money Deposit {10% of the Reserve Price)
|(EMD). 17 12,60,000- (Rs. Twel

" .|Inspection Date and 4
[ 13 Tln?a :‘22 d February,“zg?{ bel
14l There are nn knawn ancumhrances on the Seciradl
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